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APPLICATION NO.279/1994 

DATED THIS THE EIGHTEENTH DAY or 3ULY9  1994 

Mr. 3ustics P.K. Shyamsundar, Vice Chairman 

Mr. T.V. Ramanan, Member (A) 

Shri Manik Reo Vitta]. Rao Kulkerni 
ged about 55 years 
do. 'IV. Dhamur 
LIC Agent, Raghavendra Colony 
G%JLBARCA. 

Shri S.M. Kulkarni 
Sb. t'l.V. Kulkarni 
c/o. ri.v • Ohamur 
LIC Agent, Gulbarga. 	 .... Applicant 

by 
(Shri N.R. Achar, Advocate) 

Vs. 

The Divisional Railway Manager 
Csntre]. Railway, Sholapur. 	 .... Respondent 

Dy 
(ShriA.N. Venugopal, Advocate) 

OR- D ER 

(Mr. 3u8tice P.K. Shyamsundar, 
Vice Chairman) 

- 	
:- 	 Heard the learned counsel, we see no reason for 

directing the Railways give some employment to the applicant's 

eon. After completing 32 years of service he has taken 

'voluntary retirement. He was however frequently fe/lung ill 

I because of diabetes and hypertensive conditions. The fact 
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retirement, under the rules, provision exi8ts for appointment 

\ 	 on compassionate grounds to wars of Railway employees who 
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expire or 
were edicslly incapacitated while in service. 

That situation doss not arise in this case, because the 

man retired after sarving for 32 years resulting in 

acquiring the right to retire at his option. If he had 

been 
suffering from hypertension and diabetes he probably 

was under treatment. The Railways had not said anywhere 

that he was unfit for continuance in servicfl. The 

applicant had only about 3 years before superannuation. 

In this situatiOfl he cannot seek employment for his 
SOfl on 

compassiofl8t5 grounds after having retired voluntarily on 

medical grounds. His request for employment of his son 
is, 

therefore1  not tenable. Hence, it 
is, we dismiss this 

application. No costs. 
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(T.V. RAMNAN) 	
(P.K. SHYA1U!(DAR) 
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